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Hon'ble Mr. Justice
Narendra Kumar Jain-| Vineet Kothari

FROM THE DESK OF EDITORS

The Rajasthan High Court Newsletter for the quarter July-September, 2011 (Vol. 2 Part [I1) 1s in
your hands.

The slight delay in publishing the same 1s regretted.

The three new elevations in the Apex Court during this quarter and the appointment of Hon'ble
M. Justice Prakash Tatia as Chief Justice of Jharkhand High Court w.e.f. 11/09/2011 are the important
events. The disposal of cases at Rajasthan High Court and subordinate courts both levels has surpassed
markedly the number of institution of cases during this quarter. Three Additional Judges of the Rajasthan
High Court have taken oath as Permanent Judges during this quarter.

Besides these landmark events, the important visits of Hon'ble Supreme Court Judges and
attending the International Seminar at Vigyan Bhawan, Delhi on Global Environment and Disaster
Management by Hon'ble the Chief Justice Shri Arun Kumar Mishra along with two brother Judges are
the important events taking place during this quarter.

The important Standing Orders and Full Court Resolutions are also published at appropriate
places in the said Newsletter besides usual feature of gist of important case laws rendered by different
Benches at Principal Seat, Jodhpur and Bench at Jaipur.

We hope that the standard of Newsletter is being found up to the mark and we invite suggestions
for further improvement from all the stake holders in the judicial fratemity.

With kind regards,

— N g

(DR. VINEET KOTHARI) (NARENDRA KUMAR JAIN-I)

Hon'ble Dr. Justice
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Hon'ble Judges of Rajasthan High Court

(As on 30/09/2011)

Sr. Name of Hon'ble Judge

No.

1 Hon'ble the Chief Justice Mr. Arun Kumar Mishra
2 Hon'ble Mr. Justice Abhay Manohar Sapre

3 Hon'ble Mr. Justice Dalip Singh

4 Hon'ble Mr. Justice Narendra Kumar Jain-I

5 Hon'ble Mr. Justice Dinesh Maheshwari

6 Hon'ble Mr. Justice Ajay Rastogi

7 Hon'ble Mr. Justice Govind Mathur

B Hon'ble Mr. Justice Prem Shanker Asopa

9 Hon'ble Mr. Justice Gopal Krishan Vyas

10 Hon'ble Mr. Justice Raghvendra Singh Chauhan
11 Hon'ble Dr. Justice Vineet Kothari

12 Hon'ble Mr. Justice Mohammad Rafiq

13 Hon'ble Mr. Justice Raghuvendra Singh Rathore
14 Hon'ble Mr. Justice Mahesh Chandra Sharma
15 Hon'ble Mr. Justice Sangeet Raj Lodha

16 Hon'ble Mr. Justice Munishwar Nath Bhandari

17 Hon'ble Mr. Justice Chand Mal Totla

18 Hon'ble Mr. Justice Mahesh Chandra Bhagwati
19 Hon'ble Dr. Justice Mrs. Meena V. Gomber
20 Hon'ble Mr. Justice Kailash Chandra Joshi
21 Hon'ble Mr. Justice Sajjan Singh Kothari

22 Hon'ble Ms. Justice Bela M. Trivedi

23 Hon'ble Mrs. Justice Nisha Gupta

24 Hon'ble Mr. Justice Narendra Kumar Jain-II
25 Hon'ble Mr. Justice Prashant Kumar Agarwal
26 Hon'ble Mr. Justice Alok Sharma

27 Hon'ble Mr. Justice Sandeep Mehta
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Hon'ble Judges of Supreme Court of India

(As on 30/09/2011)

Sr. No. Name of Hon 'ble Judge Date of Birth |Date of Elevation

1 Hon'ble The Chief Justice of India Mr. S. H. Kapadia 29/09/1947 18/12/2003
Cll w.e.f-

12/05/2010

2 Hon'ble Mr. Justice Altamas Kabir 19/07/1948 09/09/2005
3 Hon'ble Mr. Justice R. V. Raveendran 15/10/1946 09/09/2005
4 Hon'ble Mr. Justice Dalveer Chand Bhandari 01/10/1947 28/10/2005
5 Hon'ble Mr. Justice Devinder Kumar Jain 25/01/1948 10/04/2006
6  |Hon'ble Mr. Justice P. Sathasivam 27/04/1949 21/08/2007
7  |Hon'ble Mr. Justice Ganpat Singh Singhvi 12/12/1948 12/11/2007
8 Hon'ble Mr. Justice Aftab Alam 19/04/1948 12/11/2007
9  |Hon'ble Mr. Justice Jagdish Madhurlal Panchal 06/10/1946 12/11/2007
10 |Hon'ble Mr. Justice Cyriac Joseph 28/01/1947 07/07/2008
11 |Honble Mr. Justice A. K. Ganguly 03/02/1947 17/12/2008
12 |Hon'ble Mr. Justice R. M. Lodha 28/09/1949 17/12/2008
13 |Hon'ble Mr. Justice H. L. Dattu 03/12/1950 17/12/2008
14 |[Hon'ble Mr. Justice Deepak Verma 28/08/1947 11/05/2009
15 |Honble Dr. Justice Balbir Singh Chauhan 02/07/1949 11/05/2009
16 |Honble Mr, Justice A, K. Patnaik 03/06/1949 17/11/2009
17 |Hon'ble Mr. Justice T. S. Thakur 04/01/1952 17/11/2009
18 |Honble Mr. Justice K. 5. P, Radhakrishnan 15/05/1949 17/11/2009
19  |Hon'ble Mr. Justice S. S. Nijjar 07/06/1949 17/11/2009
20 |Hon'ble Mr. Justice Swatanter Kumar 31/12/1947 18/12/2009
21 |Hon'ble Mr. Justice Chandramauli Kumar Prasad 15/07/1949 08/02/2010
22 |Hon'ble Mr. Justice H. L. Gokhale 10/03/1949 30/04/2010
23 |Hon'ble Mrs. Justice Gyan Sudha Misra 28/04/1949 30/04/2010
24 |Hon'ble Mr. Justice Anil R. Dave 19/11/1951 30/04/2010
25 |Hon'ble Mr. Justice Sudhansu Jyoti Mukhopadhaya 15/03/1950 13/09/2011
26 |Honble Mrs. Justice Ranjana Prakash Desai 30/10/1949 13/09/2011
27 |Honble Mr. Justice Jagdish Singh Khehar 28/08/1952 13/09/2011
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Hon'ble Judges of the Rajasthan High Court elevated as

Chief Justice of other High Court (From 01/07/2011 to 30/09/2011)

Sr. No. Name of Hon'ble Judge Date of Elevation Name of High Court
1 Hon'ble Mr. Justice P. C. Tatia 11/09/2011 Jharkhand

Elevations In Rajasthan High Court

(From 01/07/2011 To 30/09/2011)

Elevation of Hon'ble Additional Judges as Hon'ble Judges

Sr. Name of Hon'ble Judge Date of Birth Date of Oath as Judge
No.

1 |Hon'ble Dr. Justice Mrs. Meena V. Gomber 30/07/1951 19/09/2011

2 |Hon'ble Mr. Justice Kailash Chandra Joshi 15/05/1950 19/09/2011

3 |Hon'ble Mr. Justice Sajjan Singh Kothari 10/10/1950 19/09/2011

Sanctioned Strength & Vacancies in Rajasthan High Court

(As on 30/09/2011)
Sanctioned Strength Working Strength Vacancies
40 27 13

Sanctioned Strength & Vacancies in District & Subordinate Courts

(As on 30/09/2011)

Cadre Sanctioned Strength Working Strength Vacancies
District Judge Cadre 255 203 52
(including 23 posts of Leave Reserve (including officers who
Training, Deputation & holding Temporary | were continued as ADJ after
post @ 10% of total cadre strength) abolition of 40 FT Courts)
Fast Track Cadre 43 42 1
Senior Civil Judge 229 206 23
Cadre (including 21 posts of Leave Reserve (including officiating)

Training, Deputation & holding Temporary
post @ 10% of total cadre strength)
Civil Judge Cadre 395 300 95
(including 36 posts of Leave Reserve
Training, Deputation & holding Temporary
post @ 10% of total cadre strength)

Note : (1) Process of conducting exams to fill up the vacancies in the cadre of District Judge for 39 posts by way of direct
recruitment amongst the advocates and 22 posts by limited competitive exams is in full swing. Exams are to be conducted
shortly.

(2} Process of 33 posts in the cadre of District Judge to be filled in by way of promotion is also in progress.

{3) For filling up the vacancies of Civil Judge (Jr. Division) Cadre Rajasthan Public Service Commission, Ajmer has started the
process and Preliminary Exam is scheduled tobe heldon 217 December, 2011.
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Institution, Disposal And Pendency of Cases in Rajasthan High Court

(From 01/07/2011 to 30/09/2011)

Sr. Kind of Cases | Opening Balance | Institution from Disposal from Pendency at the
No. ason 01-07-11 01-07-11 to 01-07-11 to end of 30-09-11
30-09-11 30-09-11
1 |Writ 126592 17024 34735 109281
2 |Civil 96377 13933 15337 94973
3 |Criminal 67473 15483 22724 60232
4 |Tax Matters 2818 545 340 3023
5 |Others 7752 2068 1531 8289
Total 301412 49053 74667 275798

Note :- It is noteworthy that with a view to reduce pendency in Rajasthan High Court special efforts to dispose off
more and more cases have been made. A success of such special efforts 1s evident from the above table which shows
that during the period of 01/07/11 to 30/09/11 the number of disposed off cases (74667) is much more than the
number of cases instituted (49053) during the said period.
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Institution, Disposal And Pendency of Cases in District & Subordinate Courts

(From 01/07/2011 to 30/09/2011)

Sr. Disrtict Opening Balance as| Institution from | Disposal from | Pendency at the end
No. on 01-07-11 01-07-11 to 01-07-11 to of 30-09-11
30-09-11 30-09-11
Civil Crl. Civil Crl. Civil Crl. Civil Crl
1 |Ajmer 23421 38548 | 4579 | 18383 | 4673 | 18655 23327 38276
2 |Alwar 29550 41413 4140 10316 4234 8522 29456 43207
3 |Balotra 5730 14136 492 3136 484 2880 5738 14392
4 |Baran 4006 20298 628 3999 633 4910 4001 19387
5 |Banswara 2304 14626 387 4680 293 7492 2398 11814
6 |Bharatpur 14663 32910 2729 9547 2718 9206 14674 33251
7 |Bhilwara 15348 33007 3015 9038 3417 7601 14946 34444
& |Bikaner 15448 30776 1944 8121 1824 8917 15568 29980
9 |Bundi 6628 15131 943 3666 954 3817 6617 14980
10 |Chittorgarh 9594 29686 1274 7192 1182 7765 9686 29113
11 |Churu 5344 11740 993 3479 1240 4580 5097 10639
12 |Dausa 6779 20456 1251 4248 1014 3959 7016 20745
13 |Dholpur 3902 16616 549 3045 524 3223 3927 16438
14 |Dungarpur 2608 10058 466 2649 577 3341 2497 9366
15 |Ganganagar 14080 39864 1793 6618 2106 7718 13767 38764
16 |Hanumangarh 9620 21817 1390 3856 1472 4051 9538 21622
17 |Jaipur Metro 80636 | 295568 | 9522 89126 | 12172 | 104690 | 77986 280004
18 |Jaipur Distt. 17620 42025 1983 5917 2749 9712 16854 38230
19 |Jalore 3985 11501 724 3101 897 3178 3812 11424
20 |Jaisalmer 1613 2800 92 1204 137 1304 1568 2700
21 |Jhalawar 4702 24878 628 3664 811 4498 4519 24044
22 |Jhunjhunu 5806 25835 1187 3741 923 3882 9070 25694
23 |Jodhpur Metro 19853 48637 1956 18625 3956 | 21923 17853 45339
24 |Jodhpur Distt. 2179 11290 1136 3526 526 3167 2789 11649
25 |Karauli 5438 14079 520 2381 1243 3303 4715 13157
26 |Kota 18971 53053 1645 15491 1523 14687 19093 53857
27 |Merta 8623 15282 1303 4060 1580 4138 8346 15204
28 |Pali 9685 27144 1390 7789 1742 8576 9333 26357
29 |Pratapgarh 2060 12102 288 2300 327 2985 2021 11417
30 |Rajsamand 4846 9993 781 2714 891 3080 4736 9627
31 |Sawai Madhopur 7193 14041 1707 2734 1582 3806 7318 12969
32 |Sikar 13908 25211 26064 4625 2598 5048 13974 24788
33 |Sirohi 3443 12193 538 2918 427 3851 3554 11260
34 |Tonk 7460 20134 &03 3437 1000 3689 7263 19882
35 |Udaipur 13748 48390 2835 14086 2751 18959 13832 43517
Total | 403794 | 1105238 | 58275 | 293412 | 65180 | 331113 | 396889 | 1067537

Note :- To reduce the pendency of cases in subordinate courts special mission was launched as per the direction of High Court. The above
table shows the success of this mission because the total number of disposed of Civil & Criminal cases (396293) is more than the total
number of Civil & Criminal cases instituted (351687) during the period of 1.7.2011 1 10 30.9.2011.
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Major Events

(From 01/07/2011 to 30/09/2011)

Sr. No.

Date

Event

15/08/2011

On the occasion of celebration of Independence Day Hon'ble the Chief Justice Mr.
Arun Kumar Mishra hoisted the flag at Principal Seat, Jodhpur and Hon'ble Mr.

Justice Dalip Singh hoisted the flag at Jaipur Bench, Jaipur

28/08/2011

A meeting of all the District & Sessions Judge and CIMs of Rajasthan was
organized by Hon'ble Rajasthan High Court and Rajasthan State Legal Services
Authority at Rajasthan High Court Bench at Jaipur on the subject of “Mission
Mode: Achievements & Future Strategy”, “Mega Lok Adalat™ and “Right of the
Child”. The meeting was enlightened by the Address of Hon'ble Chief Justice,
Rajasthan High Court and Patron in Chief, Rajasthan State Legal Services
Authority, Hon'ble Mr. Justice Arun Kumar Mishra. Hon'ble Mr. Justice Dalip
Singh, Executive Chairman, Rajasthan State Legal Services Authority, Hon'ble Mr.
Justice Narendra Kumar Jain-1, Chairman, Rajasthan High Court Legal Service
Committee, Jaipur Bench and Hon'ble Mr. Justice Dinesh Maheshwari, Judge In-
charge, Mediation Centre, Rajasthan High Court, Jodhpur & Chairman, Rajasthan
High Court Legal Service Committee, Jodhpur also addressed the meeting.
Members of Registry, Principal Secretary Law and others officers posted in Law
Department, Govt of Rajasthan also attended the meeting.

19/09/2011

Swearing -in-Ceremony on the appointment of additional judges 1. Dr. Justice
Meena V. Gomber 2. Shri Justice Kailash Chandra Joshi and 3. Shri Justice Sajjan
Singh Kothari, as Judge of Rajasthan High Court.
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Important Visits and Conferences/Seminars attended by the Hon'ble

Judges of Rajasthan High Court (From 01/07/2011 to 30/09/2011)

Sr. No. Date Visit/Conferences/Seminars attended by Hon'ble Judges
1 22"t0 24"  |Hon'ble The Chief Justice Mr. Arun Kumar Mishra, Hon'ble Mr. Justice Dalip
July, 2011  |Singh and Hon'ble Mr. Justice Dinesh Maheshwari attended the International
Seminar on Global Environment and Disaster Management : Law and Society
at Vigyan Bhawan, New Delhi.
2 3o 4" Hon'ble Mr. Justice R.S. Rathore and Hon'ble Mr. Justice Sandeep Mehta attended

September, |a National Conference of High Court Justices on Criminal Justice
2011 Administration : Issues and Challenges at National Judicial Academy, Bhopal.

Important Rules & Notifications of Rajasthan High Court

(From 01/07/2011 to 30/09/2011)

Sr. No.

Name of Rule/Notification S.R.0./G.S.R. No. Date

Rajasthan High Court Staff Service (Amendment) Rules, 03/S.R.0.12011 08/07/2011
2011 (in re : amendment in Schedule-1 regarding
“Technical Posts™)

2 |Rajasthan High Court Staff Service Rules, 2002 (in re : Estt./HC/2011/181 08/07/2011
method of recruitment and qualification for appointment
to the various posts)

3  |Rajasthan High Court Rules, 1952 (in re : amendment in 04/S.R.0.2011 06/09/2011

Rule 155, 850 & 852)
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Standing Orders

(From 01/07/2011 to 30/09/2011)

Sr. S. 0. No. Date Particulars
No.

1 11 04/08/2011 |1t is enjoined upon all the Administrative Officer Judicial, Court Masters
and Staff posted in the Judicial Sections of Rajasthan High Court,
Jodhpur and Jaipur Bench, Jaipur to make the entries & cross entries of
disposed off Misc. Stay Applications in relevant records as well as in
Computer Application Software, forthwith for actual disposal of cases.

2 12 01/09/2011 |In partial modification of this Court's Standing Order No. 15/5.0./2009
dated 08.09.2009 read with Standing Order No. 12/8.0./2010 dated
26.05.2010 it is ordered that the administrative business relating to Inter-
District transfers of Staff of Subordinate Courts either on mutual request
or on administrative grounds shall henceforth be placed before Hon'ble
the Chief Justice instead of Hon'ble the Administrative Judge.

3 13 16/09/2011 |The application which may be submitted for condonation of delay under
Section 5 of the Indian Limitation Act shall be registered separately as
Civil Misc. Case in the Register described at Serial No. 14 of Rule 850
of Rules of the High Court of Judicature for Rajasthan, 1952,

This is in supersession of all previous orders issued in this regard from
time to time and shall come into force from the date of notification of
the said amendments,

Important Decisions taken by Rajasthan High Court (Full Court Resolutions)

(From 01/07/2011 to 30/09/2011)

In the meeting dated 25.08.2011, Hon'ble Full Court has resolved to make amendments in Rule No. 155,
850 & 852 ofthe Rules of the High Court of Judicature for Rajasthan, 1952,

Some Important Permanent Instructions (Circulars) Issued by

Rajasthan High Court (From 01/07/2011 to 30/09/2011)

Circular No. Date Particulars

07/PL2011 01/08/2011 |Direction issued to all Presiding Officers for compliance of Rajasthan
Subordinate Courts Case Flow Management Rules, 2006.
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Misc. Orders

(From 01/07/2011 to 30/09/2011)

Sr. No. Order No. Date Particulars

1 Misc./6/2011 07/09/2011 |In exercise of the powers conferred under Rule 6 of the State Unit
Bye Laws of Indian Law Institute, New Delhi and in partial
modification of Order No. Misc./01/2011 dated 20/01/2011,
Hon'ble the Chief Justice hereby nominates the following Office
Bearers of the State Unit of Indian Law Institute.

1. Hon'ble Mr. Justice Govind Mathur, Executive Chairman.
2. Hon'ble Dr. Justice Vineet Kothari, Secretary

(Other Office Bearers shall remain the same)

Creation & Abolition of Courts

(From 01/07/2011 to 30/09/2011)

Creation
Sr. Ordinance No./Date Name of Newly Created Court Place
No.
| Pa.2(1)Nyaya/2008 |Gram Nyayalaya, Kudli, Panchayat Kudli
Abolition
Sr. | Ordinance No./Date Name of Abolished Court Place
No.
1 Pa.2(1)Nyaya/2008 |Gram Nyayalaya, Piparli Distt. Sikar Piparli
dated-11.07.2011
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Activities and Achievements of Rajasthan State Legal Services Authority

(From 01/07/2011 to 30/09/2011)

Sr. | Programme Particulars
No.
Mediation & |Cases disposed off through Mediation & Conciliation Centre at High Court and
I Conciliation | District Level -

Programme During the period of July, 2011 to September, 2011, total 207 cases were referred by
Honble Courts and 28 cases were disposed of successfully by the mutual consent of
the litigants.

2 Legal Honble Mr. Justice Dalip Singh, Executive Chairman, Rajasthan State legal Services
awareness | Authonty presided over various Legal Literacy programmes in remotest tribal areas of
programmes at |Pratapgarh District on 02" - 03 July, 2011 and of Baran District on 21*' August,
remotest tribal |2011 for effective implementation of Legal Services programmes and Schemes for the

area benefits of Tribal Persons.
3 Mission Honble Mr. Justice Dalip Singh, Executive Chairman, RSISA, participated in a

Sensitization |National Conference on 9™ -10" July, 2011 and 23™-24" July, 2011, New Delhi
organized by NALSA regardng Rights to Child and vanous Legal Services
Programmes and Hon'ble Chairman presided over a meeting held on 04/08/2011 with
Regional Managers of Insurance Companies and on 17/08/2011 with RM Level Bank
officers and Principal Secretary (Revenue), Govt. of Rajasthan for participation and
effective support in Mega Lok Adalats so that maximum cases may be settled. Hon'ble
Executive Chairman of RSISA also presided over 31 meetings along with Member
Secretary at District and Taluka level during the period 2 July, 2011 to 21 August,
2011.

4 |Meeting held on|A meeting was held under the Chaimrmanship of Hon'ble Mr. Justice Arun Kumar

28/08/2011 |Mishra, Chief Justice of Rajasthan High Court and Hon'ble Mr. Justice Dalip Singh,

regarding | Executive Chairman RSLSA on 28/08/2011 for Mission Mode and Implementation of]
Mission Mode |Action Plan, specific reference to Mega Lok Adalats and observance of 2011-12 as
and Mega Lok |the year of “Rights of Child” and various 21 issues of Legal Services Programmes and
Adalats Schemes. All the Chaimman, District Legal Services (District and Sessions Judges) and

Secretary, District Legal Services Authonties (CJM) attended the meeting.
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Sr. |Programme Particulars
No.
5 Round table |A Round table consultation Programme was conducted with joint venture of UNDP,
Consultation |New Delhi and RSLSA for ensuring Access to Justice for the Marginalized people
Programme |at Hotel Marriott, Jaipur. The Programme was held under the Chairmanship of Hon'ble
Mr. Justice Dalip Singh Executive Chairman, RSLSA. Hon'ble Mr. Justice Narendra
Kumar Jain-1, Judge, Rajasthan High Court & Chairman, RHCLSC, Jaipur was
Special Guest of Honour in first session and Hon'ble Mr. Justice M. Rafig, Judge,
Rajasthan High Court Bench, Jaipur was Special Guest of Honour in second session.
The meeting was participated by District Judges, Chief Judicial Magistrates, Officer of
UNDP, Joint Secretary of NALSA, New Delhi, Officer of RSLSA and representative
of reputed NGOs, working for Access to Justice for all.
6 | JJBstoattach |[In compliance of direction issued by Hon'ble Supreme Court of India vide order dt.
Legal Aid  |19/07/2011 in Writ Petition (Civil) No. 473/2005 Sumpurna Behrua Vs. UOI, eight
Centre in the |meetings were held during the period of 16/09/2011 to 19/09/2011 at different district
State and head quarters with Judicial Officers, District Level Administrative Officers, Members
meeting held at |of JJBs, Officers of Social Welfare Department and Women Child and Development
District &  |Department.
Taluka Head
Quarters
7 Mega Lok  |During the period of July, 2011 to September, 2011, total 3,70,111 cases were taken
Adalat up and 1,35275 cases were disposed off through Mega Lok Adalats and Rs.
33,06,51,255/- were awarded to the parties as compensation.

8 Programme |Special Legal Awareness Programmes were organized at District and Taluka Level i.e.
organized as per|to restrain child marriages, to stop female foeticide, women empowerment for
National Action |uplifting the status of women in society, protection of women from domestic violence,

Plan 2011-12 |against women trafficking, prohibition of tobacco, protection of rights of disable

persons, maintenance and welfare of parents and senior citizens, protection of child
labour, protection of Consumer Law, Environment Law, National Trust Law and
spread the awareness about the Law and provisions of NREGA through Micro Legal
Literacy Scheme. 658 Legal Literacy Camps were organized during the period of July
to August 2011.
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Sr. |Programme Particulars
No.
9 | Regular Legal |Lok Adalat
Services
Section 22-B
programme
during the 328 Permanent Lok Adalats were organized at District Level, 2322 cases were
period of July to pending in the beginning of the quarter. Total 349 cases were instituted during this
September. period and 444 cases were disposed off upto the end of September 2011.
2011

Section 19 (includinge conventional Lok Adalats)

7869 Lok Adalats were organized at High Court, District and Taluka Level. 341666
cases were taken up in Lok Adalats and 152166 disposed off up to end of September

2011. Rs. 43,53,71,788/- were awarded as compensation in 3118 MACT cases.

Legal Literacy Camps

2043 Legal Literacy Camps were organized from July to September 2011. 1,65,537

persons were benefited through these Legal Literacy Camps.
al Aid
963 persons were benefited through Legal Aid from July to September 201 1.

Legal Aid Clinic

1841 Public grievance applications were pending on 1** July, 2011, 1060 application

received during the month July to September, 2011 and 947 applications were

disposed off from July to September, 2011. 1954 applications are pending at the end
of September, 2011.
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Mediators and Referral Judges Training Programme

Date Held at For the Training Inaugurated by Trainers
Judgeship given to provided by
15" to 17" Jaipur Jaipur Metro, 18 Hon'ble The Chief Justice Mr.| MCPC, New
July, 2011 Divisional | Jaipur Distt., | Mediators | Arun Kumar Mishra in the Delhi
11 Phase Head Sikar, and 43 presence of Hon'ble Mr.
29™ 5 24 Quarter Jhunjhunu, Referral | Justice Dalip Singh, Hon'ble
July, 2011 Dausa Judges Mr. Justice Narendra Kumar
’ Jain-1 & Hon'ble Mr. Justice
Ajay Rastogi
P h Ajmer Ajmer, 18 Hon'ble Mr. Justice Ajay
August, 2011 Divisional Bhilwara, Mediators Rastogi
11 Phase Head Tonk, and 43
25™ o 27t Quarter Merta City Referral
August, 2011 Judges
9o 11 Kota Kota, Bundi, 23 Hon'ble Mr. Justice Dalip
September, 2011 | Divisional Baran, Mediators | Singh & Hon'ble Mr. Justice
II Phase Head Jhalawar and 42 Ajay Rastogi
261 o 28t Quarter Referral
September, 2011 Judges

Important Activities of High Court Legal Services Committee

(From 01/07/2011 to 30/09/2011)

Sr. |Programme Particulars
No.
| Legal Aid |Rajasthan High Court Legal Services Committee Jodhpur and Jaipur organized

meetings regarding disposal of pending applications for providing Legal Aid. Total
224 persons benefited during the period of July to September, 201 1.

2 Mega Lok
Adalat

109 Cases were settled through Mega Lok Adalat at High Court level at Jodhur and
Jaipur constituted under section 19 of Legal Services Authority Act, 1987 during the
month of July to September, 2011.
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Activities of Rajasthan State Judicial Academy

(From 01/07/2011 to 30/09/2011)

{A}  Workshops/Seminars organized by Rajasthan State Judicial Academy :

RSJA organized two workshops/seminars at 18 district headquarters on cluster basis. At 13 Headquarters in
the month of July and at 15 Headquarters in the month of August & September workshops were presided over by

Hon'ble Judges of Rajasthan High Court. The topics which were discussed and deliberated are :-

ForIII Block 2010-11 (July, 2011)

1. Legal rights of an arrested person.

2. Seizure of property u/s 102 Cr.P.C. and subsequent procedure with special reference to Section 451

and 457 Cr.P.C. disposal of property u/s 452 Cr.P.C.

Forl Block 2011-12 (August & September, 2011)

1. Proper impleading, necessary party and proper party in a suit.

2. Criminal liability for sharing common intention : for being member of unlawful assembly and

sharing common object ; for criminal conspiracy and for committing abetment.
{B}  Continuing Judicial Education Programme at Jodhpur:

Two programmes for In-service officers were organized at Jodhpur wherein 35 CIM took part. Hon'ble
Dr. Justice Vineet Kothari, Hon'ble Mr. Justice M.N. Bhandari, Hon'ble Mr. Justice K.C. Joshi, Hon'ble Mr. Justice

Sandeep Mehta, Hon'ble Judges of Rajasthan High Court and other officers addressed participants.
{C} Induction Training at AFRI Institute : Newly recruited CJ (JD) JM :

The second phase of Induction Institutional Training for newly recruited 95 officers commenced at AFRI

premises, Pali Road, Jodhpur on 16/08/2011.
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Some Recent Judgments of Rajasthan High Court

On 7" July 2011, Hon'ble Single Bench while deciding SB Civil Writ Petition No.9417/2010, State of
Rajasthan Vs. Mahendra Singh Sodha, held that in service matters, adverse remarks made against
employee should be communicated at the earliest. If such remarks are communicated after lapse of 4-5
years then they loose their significance. Rajasthan Civil Services Appellate Tribunal in Appeal
No0.363/2000 quashed the adverse remarks made against the employee for the year 1985-86 & 1986-87
which were communicated to the respondent in the year 1991. In this writ Petition, Hon'ble Bench upheld
the judgment of tribunal. However, the direction, given by the tribunal to State Government to promote the
employee from the date his juniors were promoted, was turned down. Hon'ble Bench held that promotion is
required to be made after due consideration by DPC while assessing the suitability of incumbent for such
promotion, However, Hon'ble Bench directed for convening review DPC which shall ignore ACRs of
respondent for the year 1985-86 & 1986-87 at the time of considering candidature of respondent for
promotion.

On 7" July 2011, Hon'ble Single Bench while deciding SB Criminal Misc. Petition No. 802/2009,
Ramavtar Vijay & Anr Vs. State of Rajasthan, held that for the offence of abetment under Section 107
(i11) Indian Penal Code, 'intentional' aid to the offender to commit the crime is necessary. While
allowing the petition, Hon'ble Bench held that mere giving an aid unintentionally will not constitute the
offence of abetment, if the person who gave the aid by omission did not know that an offence was being
committed or contemplated.

On 18" July 2011, Hon'ble Division Bench while deciding DB Criminal Murder Reference No.1/2010,
State of Rajasthan Vs. Manoj Yadav & in DB Criminal Appeal No.97/2010, Manoj Yadav Vs. State of
Raj., held that death sentence to a convict of murder cannot be awarded on the sole ground that the accused
had previously been convicted for the same offence. Explaining the theory of “rarest of the rare cases”
enumerated in Bacchan Singh Vs. State of Punjab, AIR 1980 Supreme Court, P.898, Hon'ble Division
Bench held that in the case in hand motive was not clearly established, conviction was largely based on
circumstantial evidence, no evidence of premeditation to commit the murder was shown and the manner in
which murder was committed does not show any gruesomeness, hence, the case of appellant does not fall
within the category of 'rarest of the rare cases'. Thus, Hon'ble Division Bench substituted penalty of death
sentence awarded to the appellant to imprisonment for life and further directed that the accused appellant
shall not be released from the prison till rest of his Life.

On 21" July 2011, Hon'ble Single Bench while deciding S.B.Civil Misc. Appeal No.7/2011, RSMM Ltd.
Vs. LRs of Bala Ram & Ors while deciding compensation for land acquired in village Matasukh, District
Nagaur in 1997 reduced from Rs.50000/- per Bigha to Rs.25000/- per Bigha on uniform basis & held that
compensation u/s 11(2) of the Act on mutual consent basis @ Rs. 150000/~ per bigha for an acquisition for






